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MINUTES OF THE MEETING No. 19/14 dated  7.8.2013  UNDER  THE CHAIRMANSHIP OF  Shri  V.K. Srivastava, Addl. DGFT
                               
LIST OF OFFICERS  IN THE MEETING  IS GIVEN BELOW:- 

 
1.         Shri Nand Lal,  Senior Development Officer, Department of Industrial Policy and Promotion, Udyog Bhawan, New Delhi
 
2.         Shri Jasbir Singh, Consultant, Department of C&PC (Chem Div), Shastri Bhavan, New Delhi
 
3.         Shri Jai Prakash Pathak, Assistant Director, DC (MSME), Nirman Bhavan, New Delhi
 
4.         Shri Daya Shankar, Dy.Director General of Foreign Trade, Norms Committee-IV, Office of DGFT, Udyog Bhawan, New Delhi

 
Further, Shri G. Saravanan, Foreign Trade Development Officer, Norms   Committee – IV, Office of DGFT, Udyog Bhawan, New Delhi, was also present in the meeting.
 
 
The Committee first considered minutes of the ALC Meeting No.18                                                                                                                                                              
                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                        /14
for confirmation and confirmed and adopted the same without any change.
 
 
 
Case No M-116
NC No.19/14
Dated 7.8.13     

M/s  Hitaishi-kk, Kolkata
F.No. 01/83/50/773/AM12/DES-IV
RLA  F.No. 02/24/40/138/AM12
License No.0210172023 dated 6.1.2012

 
The Committee considered the case as per agenda.   Committee also kept in view the recommendation dated 3.5.2013 from Export Promotion Council for Handicrafts.  Based on the written recommendation of DC (MSME) vide their U.O. Note No.30 (45)/2013-ME   dated 10.7.2013, taking cue from SION K-154, Committee decided to approve the case  as under :-
 
Export Item
 
Handicraft (Artistic) Articles, Made of: Wood  species: DIOSPYROS SPP 
 
Quantity : 1 Cubic Meter
 
 
Import Items
 

Import Item at Sr. No.1 Quantity allowed
Hard Wood (Sawn Timber) of species:
DIOSPYROS SPP

1.30 Cubic Meter/Cubic Meter content of
relevant wood species in export product
 

 
Import Item at Sr. No. 2  & 3 Quantity allowed

Glue/Adhesive – Cascamite One Shot (White)
Special Glue/Adhesive (Synthetic)-Wood
Based Resin

 
 
Within 4% of FOB Value
 Chemicals/Lacquer

 
 
The above decision would supersede the decision by NC vide ALC M.No. 19/83 dated 08.08.2012. This is only for regularization purpose.  As the license had already expired, no further imports and exports will be allowed under this license.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-117
NC No.19/14
Dated 7.8.2013

M/ s Silver Oak Labs (P) Ltd,
 F.No. 01/83/50/1942/AM08/DES-IV
RLA F.No. :05/24/040/365/AM08
 Lic. No. 0510207142 dated  3.08.2007

 
The Committee considered the case as per agenda and noted that the case has been  re-examined by the Technical Authority, Department of Industrial Policy & Promotion, based on the reply/clarifications/documents furnished by the firm, vide letter dated June 5, 2013,  enclosing hard copy of application, License Copy, a Declaration  for export & import items, FDA Certificate, A.R.E. – 1, Export
Invoice, Shipping Bill, raw material specification.

 
Technical Authority, Department of Industrial Policy & Promotion, observed that the unit of export item is mentioned in numbers, whereas in shipping bills /Export invoice/ARE-1 (duly authenticated by central excise), it is mentioned in grams. After obtaining all corroborative evidences from the firm, it is observed that the weight of one number of export item  No. 1 is 10.30 grams, and export item No.2
& 3 are 1.73 grams and export item No.4 & 5 are 6.70 grams.
           
Committee also observed that the firm has submitted a copy of approved formula from Drug Authority, declaration regarding import and export items and they have claimed 0.50% wastage on bulk raw materials which, in the opinion of Technical Authority, Department of Industrial Policy & Promotion, appears to be reasonable. However, component is allowed on net to net basis.

 
Taking all the facts and figures into consideration, Committee decided to re-consider the case and approved norms, as recommended by Technical Authority, Department of Industrial Policy & Promotion, vide their U.O. No. 7/100/2013-TSW/1334 dated 2.8.2013, as under: -
 
Export Items:

 
S.No. Description of Item Quantity
1. Colour Lash Overload Mascara 2,70,000 Number

2. Oriflame GG Luminous Concealer Rose    50,000 Number

3. Oriflame GG Luminous Concealer Sand 1,00,000 Number

4. Plum & Gloss Pout (Lip Gloss)     50,000 Number

5. Plum & Gloss Hot & Spicy (Lip Gloss)     75,000 Number

 
Import Items:
 

S. No. Description of Item Qty Recommended

1 Premix Lip Colour Oriflame Colour Lash
overload (Mascara)-White

         
1,363.50 Kg

2 Premix Lip Colour Oriflame Colour Lash
overload (Mascara)-Black

          
1,397.45 Kg

3 Bottle+Wiper White Color Lash Over Load
Mascara  Net to Net

4 Bottle+Wiper Black Color Lash Over Load
Mascara  Net to Net

5 Inner Cap & Rod Applicator Color Lash Over
Load Mascara  Net to Net

6 Inner Cap & Brush Applicator Color Lash Over
Load Mascara  Net to Net

7 Central Part Lash Over Load Mascara  Net to Net
8 Unit Carton  Net to Net

9

Premix Lip Colour GG Concealer -
Rose(Relevant premix of Aqua,
Cyclopentasiloxane, Hydrogenated
polyisobutene, Cera alba pigment CI
77891,CI77019, CI77492 etc.)

          
     86.93 Kg

10

Premix Lip Colour GG Concealer -
Sand(Relevant premix of Aqua,
Cyclopentasiloxane, Hydrogenated
polyisobutene, Cera alba pigment CI
77891,CI77019, CI77492 etc.)

          
   173.87 Kg

11 Click Pen Barrel  
Net to Net

12 Cap GG  
Net to Net

13 APPLICATOR HEAD GG  
Net to Net

14 Temper Evidence Label (Material Of
construction Aventa Ultra 270 gm)

 
Net to Net

15 Unit Carton (GG Luminous Concealer)  
Net to Net

16

Premix Lip Colour Plump & Gloss-hot & spicy
(Relevant premix of Ricinus communis Methyl
Hydrogenated Rosinate, Petrolatum, Tocopheryl
acetate, Pigment CI 77019, CI77891, CI 15850
etc.)

        
     505.01 Kg

17

Premix Lip Colour Plump & Gloss-pout
(Relevant premix of Ricinus communis Methyl
Hydrogenated Rosinate, Petrolatum, Tocopheryl
acetate, Pigment CI 77019, CI77891, CI 15850
etc.)

        
     336.68 Kg

18 Bulk Plump & Gloss Bottle With Wiper (UV)
(Material of construction TP & LDPE)

 
Net to Net

19 Bulk Plump & Gloss Cap With Applicator (UV)
(Material of construction TP & LDPE)

 
Net to Net

 
The above decision would supersede the decision of Norms Committee Meeting No. 11/83 dated 11.06.2008.  This is only for regularization, as the license had already expired, no further import or export shall be allowed under this license.
 
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-118
NC No.19/14
Dated 7.8.2013

M/ s Silver Oak Labs (P) Ltd,
 F.No. 01/83/50/1971/AM08/DES-IV
RLA F.No. :05/24/040/542/AM08
 Lic. No. 0510210029 dated  4.10.2007

 
The Committee considered the case as per agenda and noted that the case has been  re-examined by the Technical Authority, Department of Industrial Policy & Promotion, based on the reply/clarifications/documents furnished by the firm, vide letter dated 31st May, 2013,  enclosing hard copy of application, License Copy, a Declaration  for export & import items, FDA Certificate, A.R.E. – 1, Export
Invoice, Shipping Bill, raw material specification.

 
Technical Authority, Department of Industrial Policy & Promotion, observed that the unit of export item is mentioned in numbers, whereas in shipping bills /Export invoice/ARE-1 (duly authenticated by central excise), it is mentioned in grams. After obtaining all corroborative evidences from the firm, it is observed that the weight of one number of export item No. 1 is 12.86 grams, and export item No.2 
is  74.25 grams and export item No.3 is  1.70 grams.
           
Committee also observed that the firm has submitted a copy of approved formula from Drug Authority, declaration regarding import and export items and they have claimed 0.50% wastage on bulk raw materials which, in the opinion of Technical Authority, Department of Industrial Policy & Promotion, appears to be reasonable. However, component is allowed on net to net basis.

 
Taking all the facts and figures into consideration, Committee decided to re-consider the case and approved norms, as recommended by Technical Authority, Department of Industrial Policy & Promotion, vide their U.O. No. 7/100/2013-TSW/130 dated 31.07.2013, as under: -
 
Export Items:

 
S.No. Description of Item Quantity
1. TENDER CARE (PROTECTING BALM) 20,00,000 Number

2. EXFOLIATING FOOT SCRUB 2,00,000 Number

3. OPTIMALS TIME RELEX EYE PEN 5,00,000 Number

 
Import Items:
 

S. No. Description of Item Qty Recommended

1 Yellow Pet Jelly (Ex. Light Yellow) (Petrolatum)          11,349.00 Kg

2
Myritol 318 (CAPRYLIC/CAPRIC
TRIGLYCERIDE)            6,934.03 Kg

3 Yellow Bees wax (Beeswax)            1,540.89 Kg

4 Paraffin Wax (Paraffin)            1,540.89 Kg

5 Modulan (Acetylated lanolin)            1,284.07 Kg

6 Vit E Acet 74099/1/26 (702060)                  12.83 Kg

7 Cetyl Alcohol (Lanette 16)                642.02 Kg

8
Exfoliating Foot Scrub Tube (Material of Construction
70% LLDPE/30% LDPE)  Net to Net

9 CARBOPOL AQUA SF-1 POLYMER (Carbomer)            1,790.91 Kg

10 TENSAGEX (SODIUM LAURETH SULFATE)                1492.00 Kg

11
SODU WODOROTLELENEX CZ NAOH (Sodium
hydroxide)                  44.77 Kg

12 PLANTACARE 818 (Coco-Glucoside)                746.00 Kg

13
EUPERLAN PK 3000 (Glycol distreate, Laureth-4,
Cocamidopropyl beaine, formic acid)                298.00 Kg

14 TEGOBETAINE F50/DEHYTON PK 45                298.00 Kg

15 ESS OIL G0030501 COOL FEET (FRAGRANCE)                  29.70 Kg

16 EUCALYPTUS OIL IP (90054)                  29.85 Kg

17 VERSENE EDTA (Disodium Edta)                  14.92 Kg

18 ALMOND SHELL POWDER                149.00 kg

19 PUMICE SAND 20 MESH (IRRADIATED)                746.00 Kg

20 CLICK PEN WITH BRUSH APPLICATOR  Net to Net  

21 CARTON FOR CLICK PEN  Net to Net

22 LEAFLET FOR EYE PEN  Net to Net

23 TAMPER PROOF LABEL  Net to Net

24 Butylene Glycol                  51.26 Kg

25
NATRASOL 250 M PHARM (Hydroxyethyl
Cellulose)                     1.71 Kg

26 Caffeine Pure (102584) Caffeeine)                     4.00 Kg

27 RONASPHERE LDP (CI77891, CI77491)                     8.54 Kg

28 Lubragel MS (Aqua, glyceryl Polymethacrylate)                  25.63 Kg

29 Sodium Hyaluronate  1% (Sodium Hyaluronate)                     8.54 Kg

30

MYOXINOL LS 9736 (Hydrolyzed Hibsicus
esculentus extract (And) Dextrin) (Hydrolyzed
Hibiscus esculentus extract(And) Dextrin                     5.00 Kg

31

PROTEASYL TP LS 8657 (Aqua, Glycerine, Pisum
Sativum, sodium Citrate, Chlorphenesin, Potassium
sorbate, Methyl Paraben)                  18.79 kg

32
EYEBRIGHT EXTRACT (Aqua, Propylene Glycol,
Euphrasiaofficinalis)                     8.54 Kg

33
CHERRY EXTRACT 21699 (Aqua, Propylene
Glycol, Prunus avium (Sweet Cherry) Fruit extract)                     4.00 Kg

34 LIPOMOIST 2013 (Aqua, Xantham Gum)                  59.80 Kg
 
The above decision would supersede the decision of Norms Committee Meeting No. 11/83 dated 11.06.2008.  This is only for regularization, as the license had already expired, no further import or export shall be allowed under this license.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 

Case No M-119
NC No.19/14
Dated 7.8.2013

M/ s Silver Oak Labs (P) Ltd,
F.No. 01/83/50/1878/AM08/DES-IV
RLA F.No. :05/24/040/1043/AM07
License No. 0510201926 dated  30.3.2007

 
The Committee considered the case as per agenda and noted that the case has been re-examined by the Technical Authority, Department of Industrial Policy & Promotion, based on the reply/clarifications/documents furnished by the firm, vide letter dated June 18, 2013, enclosing hard copy of application, License Copy, a Declaration  for export & import items, FDA Certificate, A.R.E. – 1, Export
Invoice, Shipping Bill, raw material specification.

 
Technical Authority, Department of Industrial Policy & Promotion, observed that the unit of export item is mentioned in numbers, whereas in shipping bills /Export invoice/ARE-1 (duly authenticated by central excise), it is mentioned in grams.   The firm has also submitted to Technical Authority, Chartered Engineer’s Certificate, certifying the weight in grams of each export item.  After obtaining all
corroborative evidences from the firm, it is observed that the weight of one number of export items No. 1 to 7 is 6.70 grams.
           
Committee also observed that the firm has submitted a copy of approved formula from Drug Authority, declaration regarding import and export items and they have claimed 0.50% wastage on bulk raw materials which, in the opinion of Technical Authority, Department of Industrial Policy & Promotion, appears to be reasonable. However, component is allowed on net to net basis.

 
Taking all the facts and figures into consideration, Committee decided to re-consider the case and approved norms, as recommended by Technical Authority, Department of Industrial Policy & Promotion, vide their U.O. No. Nil dated 31.07.2013, as under: -
 
Export Items:

 
S.No. Description of Item Quantity
1. Plump & Gloss Hot & Spicy (Liquid Lipsticks)    40,000 Number

2. Plump & Gloss Sassy (Liquid Lipsticks)    35,000 Number

3. Plump & Gloss Bewitched (Liquid Lipsticks) 1,00,000 Number

4. Plump & Gloss Razzle Dazzle  (Liquid Lipsticks)    20,000 Number

5. Plump & Gloss Spring Fling (Liquid Lipsticks)    45,000 Number

6. Plump & Gloss Pout (Liquid Lipsticks) 1,00,000 Number

7. Plump & Gloss Breathless (Liquid Lipsticks)    40,000 Number

 
Import Items:
 

S.
No. Description of Item Qty Recommended

1

Bulk Plump & Gloss Hot & Spicy (Relevant premix of
Ricinus communis, Methyl Hydrogenated Rosinate,
Petrolatum, Tocopheryl acetate, Puigment CI 77019, CI
77891, CI15850 etc.)          269.34  Kg

2

Bulk Plump & Gloss Sassy (Relevant premix of Ricinus
communis, Methyl Hydrogenated Rosinate, Petrolatum,
Tocopheryl acetate, Puigment CI 77019, CI 77891,
CI15850 etc.)            235.67  Kg

3

Bulk Plump & Gloss Breathless (Relevant premix of Ricinus
communis, Methyl Hydrogenated Rosinate, Petrolatum,
Tocopheryl acetate, Puigment CI 77019, CI 77891,
CI15850 etc.)            269.34 Kg

4

Bulk Plump & Gloss Pout (Relevant premix of Ricinus
communis, Methyl Hydrogenated Rosinate, Petrolatum,
Tocopheryl acetate, Puigment CI 77019, CI 77891,
CI15850 etc.)            673.35 Kg

5

Bulk Plump & Gloss Bewitched (Relevant premix of
Ricinus communis, Methyl Hydrogenated Rosinate,
Petrolatum, Tocopheryl acetate, Puigment CI 77019, CI
77891, CI15850 etc.)            673.35 Kg

6

Bulk Plump & Gloss Razzle Dazzle (Relevant premix of
Ricinus communis, Methyl Hydrogenated Rosinate,
Petrolatum, Tocopheryl acetate, Puigment CI 77019, CI
77891, CI15850 etc.)                134.67 Kg

7

Bulk Plump & Gloss Spring Fling (Relevant premix of
Ricinus communis, Methyl Hydrogenated Rosinate,
Petrolatum, Tocopheryl acetate, Puigment CI 77019, CI
77891, CI15850 etc.)                303.01 Kg

8
Plump & Gloss Bottle with Wiper (UV) (Material of
construction TP & LDPE)             Net to Net

9
Plump & Gloss Cap with Applicator (UV) (Material of
construction ABS)              Net to Net

 
The above decision would supersede the decision of Norms Committee Meeting No. 11/83 dated 11.06.2008.  This is only for regularization, as the license had already expired, no further import or export shall be allowed under this license.
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RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
 
Case No M-120
NC No.19/14
Dated 7.8.2013

M/ s Silver Oak Labs (P) Ltd,
 F.No. 01/83/50/1895/AM08/DES-IV
RLA F.No. :05/24/040/0062/AM07
 Lic. No. 0510202960 dated  26.4.2007

 
The Committee considered the case as per agenda and noted that the case has been re-examined by the Technical Authority, Department of Industrial Policy & Promotion, based on the reply/clarifications/documents furnished by the firm, vide letter dated June 18, 2013, enclosing hard copy of application, License Copy, a Declaration for export & import items, FDA Certificate, A.R.E. – 1, Export
Invoice, Shipping Bill, raw material specification.

 
Technical Authority, Department of Industrial Policy & Promotion, observed that the unit of export item is mentioned in numbers, whereas in shipping bills /Export invoice/ARE-1 (duly authenticated by central excise), it is mentioned in grams.   The firm has also submitted to Technical Authority, Chartered Engineer’s Certificate, certifying the weight in grams of each export item.  After obtaining all
corroborative evidences from the firm, it is observed that the weight of one number of Export Items No. 1 is 99.00 grams and Export Items No.2 & 3 are  3.40 grams.
           
Committee also observed that the firm has submitted a copy of approved formula from Drug Authority, declaration regarding import and export items and they have claimed 0.50% wastage on bulk raw materials which, in the opinion of Technical Authority, Department of Industrial Policy & Promotion, appears to be reasonable. However, component is allowed on net to net basis.

 
Taking all the facts and figures into consideration, Committee decided to re-consider the case and approved norms, as recommended by Technical Authority, Department of Industrial Policy & Promotion, vide their U.O. No. 7/100/2013/TSW/133 dated 02.08.2013, as under: -
 
Export Items:

 
S.No. Description of Item Quantity
1. SILK AND CASHMERE HAND CREAM 4,00,000 Number

2. TIME REVERSING RESTORING DAY CREAM (FACE
CREAM)

1,50,000 Number

3. TIME REVERSING RESTORING NIGHT CREAM (FACE
CREAM)

 1,50,000 Number

 
 
Import Items:
 

S. No. Description of Item Qty Recommended

1 Emulgade F (Cetearyl alcohol (AND) PEG-40 Castor Oil
(AND) Sodium Cetearyl alcohol)          3,183.84 Kg

2 Eumulgin B1 (Ceteareth-12)             198.99 Kg

3 Crosilk Liquid (Aqua, Silk amino acid, Sodium Cholride,
Imidazolidinyl urea, Benzoic acid)               39.80 Kg

4 Extrapone Cashmere 677785 (Aqua, Glycerine,
Hydrolyzed Keratin)               39.80 Kg

5 Frag 22G 0632389 Cashmere Silk (Perfume)              79.60 Kg

6 Jar Time Reversing Day Cream Mini (Material of
construction is SAN)  Net to Net

7 Cap Time Reversing Mini Jar (Polypropylene)  Net to Net

8 Unit Carton Time Reversing Day Cream Mini (Indicana
Silk 220 g/m)  Net to Net

9 Base Label Time Rev. Day Cream Mini (Polypropylene)  Net to Net

10 Jar Time Rev. Night Cream Mini (Material of construction
is SAN)  Net to Net

11 Leaflet Time Rev. Mini Jar (Information sheet made of
paper)  Net to Net

12 Unit Carton Time Rev Night Cream Mini (Indicana Silk
220 g/m)  Net to Net

13 Base Label Time Rev Night Cream Mini (Polypropylene)  Net to Net

14 Sodium Hyaluronate 1% (Jsodium Hyaluronate)               10.25 Kg

15 Phenonip XB (Phenoxyethanol, Methylparaben,
Propylparaben, Ethylparaben)                5.64 Kg

16 Lexemul 561/Cithrol GMS/AS/NA ES 1862 (Glyceryl
Stearate, PEG-100 Stearate)               15.38 Kg

17 Parsol MCX/NEO Helipopan AV (Ethlhexyl
Methoxycinnamate, BHT)               10.25 Kg

18 Stearic Acid P 1855 (Stearic Acid)                 7.69 Kg
19 Beeswax White/Ivory (Cera Alba)               10.25 Kg

20 Cetiol SB45/LIPEX 512 (Butyrospermum Parkii)               15.38 Kg

21 Cetyl Alcohol (Lanette 16)/ERCANO (Cetyl Alcohol)               15.38 Kg

22 Modulan/Acylan (Acetylated Lanolin)               15.38 Kg

23 NEO Heliopan 357/Parsol 1789
(Methoxybidenzoylmethane)                 1.03 Kg

24 Sodium Hydorpxide Pellet EP (Sodium Hydroxide)                 2.15 Kg

25
Proteasyl TP LS 8657 (Aqua, Glycerin, Pisum Sativum,
Sodium Citrate, Chlophenesin, Potassium, Sorbate,
Methylparaben)

              30.75 Kg

26 Vegeseryl HGP LS 8572 B (Imidazolidinyl Urea)               23.58 Kg

27 Aosaine (Hydrolysed ulva Lactuca Extract)                 1.03 Kg

28 Vitamin A Palmitate 1.7 M.I..U/G (Retinyl Palmitate,
Tocopherol)                 1.03 Kg

29 Fragrance AF N 10106 (Perfume)                 4.10 Kg
30 Amphisol K (Potassium Cetyl Phosphate)                 2.05 Kg
31 White Pet Jelly/Merkur 525 (Petrolatum)  51.26 Kg

32 Cithrol DEGMS NE PE3411/hydrine veg (PEG-2
Stearate)              10.25 Kg

33 Timiron Splendid Gold (CI77891, CI77019, Silica)                3.08 Kg

 
The above decision would supersede the decision of Norms Committee Meeting No. 11/83 dated 11.06.2008.  This is only for regularization, as the license had already expired, no further import or export shall be allowed under this license.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

Office of Directorate General of Foreign Trade 
New Delhi -0

------------------------------------------------------------------------------
Para 4.7 Decision (DRAFT)

MEETING NUMBER : 19/83-ALC1/2013 MEETING DATE : 07.08.2013
 

1

Case No.:6/20/83-ALC1/2008 Party Name:ST. ANNES CASHEW INDUSTRIES Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00638/AM09/ RLA File :53/81/040/00002/AM09/ Lic.No/Date:5310006105
01.08.2008

Defer Date:04.09.2013

Decision : The Committee considered the case as per agenda and noted that letter issued to firm and RLA, Cochin, on 14.6.2013, seeking details of sample reports, if any, to which Spice Board, Cochin, has informed vide letter dated 5.7.2013 that no samples for analysis has been received and, hence, unable to recommend yield percentage for fixation of norms. Mail to Cochin Customs
issued on 5.7.2013 asking for the date of sample lifted and forwarded to Spice Board, with endorsement to Spice Board and firm. No reply from Cochin, Customs. Deferred for 4.9.2013.

 

2

Case No.:3/3/83-ALC1/2013 Party Name:RELIANCE INDUSTRIES LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00004/AM14/ RLA File :03/95/040/00570/AM10/ Lic.No/Date:0310553569
05.01.2010

Defer Date:04.09.2013

Decision : Email dated 04.07 & 15.07.2013 issued for hard copy of application. Deferred for 4.9.2013.
 

3

Case No.:1/3/83-ALC1/2013 Party Name:ROHA DYE CHEM PVT. LIMITED, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00002/AM14/ RLA File :03/95/040/00550/AM11/ Lic.No/Date:0310597389
18.10.2010

Defer Date:04.09.2013

Decision : Email sent to RA, Mumbai, on 15.07.2013 for hard copy of application and Email dated 15.07.2013 sent to firm for Central Excise Data .  Committee decided that a reminder be issued to firm for Central Excise  Data. Relisted for 4.9.2013.
 

4

Case No.:71/51/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/01062/AM11/ RLA File :10/24/040/00127/AM11/ Lic.No/Date:1010042112
14.03.2011

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of comments from the Spices Board U.O. issued on 15.4.2011. Accordingly the case may be re-listed on 4.9.2013.
 

5

Case No.:22/51/83-ALC1/2011 Party Name:EVERPLUS PLASTICS PVT. LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00919/AM12/ RLA File :08/24/040/00205/AM12/ Lic.No/Date:0810107664
11.01.2012

Defer Date:04.09.2013

Decision : Committee noted that reminder to TA issued on 16.8.2012 and 12.10.2012 for technical comments.  D.O reminder to TA issued by DDG (DS), DES-IV on 24.6.2013. Deferred for 4/9/2013.
 

6

Case No.:53/47/83-ALC1/2011 Party Name:GUJARAT NRE COKE LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00842/AM12/ RLA File :02/24/040/00175/AM12/ Lic.No/Date:0210172551
17.01.2012

Defer Date:04.09.2013

Decision : Committee noted that reminder issued to Joint Secretary (M/o Coal) on 17/12/2012, followed by reminder dated 14.6.2013. Deferred for 4/9/2013.
 

7

Case No.:7/11/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00219/AM13/ RLA File :10/24/040/00005/AM13/ Lic.No/Date:1010049570
11.05.2012

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of comments from the Spices Board. U.O. issued on 1.8.2012. Accordingly the case may be re-listed on 4.9.2013.
 

8

Case No.:11/31/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00563/AM13/ RLA File :10/24/040/00047/AM13/ Lic.No/Date:1010051154
12.09.2012

Defer Date:04.09.2013

Decision : The Committee considered the case as per agenda and decided to defer consideration of the case for 4.9.2013 for want of comments from the Spices Board.
 

9

Case No.:51/31/83-ALC1/2012 Party Name:PARAM WOOD MOULDING PVT. LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00603/AM13/ RLA File :03/95/040/00399/AM13/ Lic.No/Date:0310709930
21.09.2012

Defer Date:04.09.2013

Decision : The Committee noted that Central Excise Data has been called for from the firm vide email dated 14.06.2013 and deferred the case for 4.9.2013.
 

10

Case No.:65/24/82-ALC4/2012 Party Name:INDOFIL INDUSTRIES LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/82/050/00869/AM13/ RLA File :03/94/040/00520/AM13/ Lic.No/Date:0310710670
26.09.2012

Defer Date:04.09.2013

Decision : Deficiency letter issued by Department of C&PC (Chemicals Div) on 2.7.2013. Committee decided to send reminder to firm. Deferred for 4.9.2013.
 

11

Case No.:80/24/82-ALC4/2012 Party Name:INDOFIL INDUSTRIES LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/82/050/00884/AM13/ RLA File :03/94/040/00519/AM13/ Lic.No/Date:0310710664
26.09.2012

Defer Date:04.09.2013

Decision : Deficiency letter issued by Department of C&PC (Chemicals Div) on 2.7.2013. Committee decided to send reminder to firm.  Deferred for 4.9.2013.
 

12

Case No.:22/43/83-ALC1/2012 Party Name:FARCOM CABLE SYSTEMS PRIVATE LIMITED, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00794/AM13/ RLA File :07/24/040/00307/AM13/ Lic.No/Date:0710091957
14.11.2012

Defer Date:04.09.2013

Decision : Hard copy sent to Deptt. of C&PC (PC.Div) on 26.2.2013. The case is re-listed for 4.9.2013.
 

13

Case No.:19/47/83-ALC1/2012 Party Name:VIVIMED LABS LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00853/AM13/ RLA File :09/24/040/00425/AM13/ Lic.No/Date:0910054399
27.11.2012

Defer Date:04.09.2013

Decision : Committee noted that Central Excise Data has been called for from the firm vide letter dated 28.05.2013, followed by email dated 15.07.2013. Deferred for  for 4.9.2013.
 

14

Case No.:31/47/83-ALC1/2012 Party Name:D.G. CONSTRUCTIONS Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Approved

HQ File :01/83/050/00865/AM13/ RLA File :31/83/040/00121/AM13/ Lic.No/Date:3110056385
05.12.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 6.8.2013, decided to  approve the case  as under :-
 

Export Item:
 

S.No. Description of Item Quantity
1. Thermoplastic Road Marking Paint (Minimum

solid resin content 19% +/-2% and pigment
content 10% +/-2%).

1 Kg

 
Import Item
 

S.No. Description of Item Quantity
1. Resins ( C 5 Hydro Carbon resin) 0.19 Kg
2. Glass Beads 0.35 Kg
3. Titanum (Titanum Di-Oxide) 0.10 Kg
4. Oil (Paraffinic Rubber Processed Oil) 0.01 Kg
5. Wax 0.01 Kg
6. Calcite 0.28 Kg

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 

15

Case No.:42/47/83-ALC1/2012 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00876/AM13/ RLA File :08/24/040/00291/AM13/ Lic.No/Date:0810116724
07.12.2012

Defer Date:04.09.2013

Decision : Committee noted that Central Excise Data has been called from firm vide E-Mail dated 28.5.2013, followed by  reminder issued on 15.7.2013. Deferred for 4.9.2013.
 

16

Case No.:35/47/83-ALC1/2012 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Rejected

HQ File :01/83/050/00869/AM13/ RLA File :05/23/040/00378/AM13/ Lic.No/Date:0510341158
18.12.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 20/5/2013 issued by Department of C&PC (PC Division) followed by reminder dated 14.6.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 

17

Case No.:43/47/83-ALC1/2012 Party Name:RAJ PETRO SPECIALITIES PVT.LTD.(FORMERLY-SURYODAY Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Rejected

HQ File :01/83/050/00877/AM13/ RLA File :04/24/040/00134/AM13/ Lic.No/Date:0410141866
18.12.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 10/5/2013 issued by Department of C&PC(PC Division) followed by reminder dated 14.6.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 

18

Case No.:34/47/83-ALC1/2012 Party Name:EVERPLUS PLASTICS PVT. LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Rejected

HQ File :01/83/050/00868/AM13/ RLA File :08/24/040/00269/AM13/ Lic.No/Date:0810116982
19.12.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 18/4/2013 issued by Department of C&PC (PC Division) followed by reminder dated 14.6.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 

19

Case No.:3/43/83-ALC1/2012 Party Name:VIKAS GLOBALONE LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00775/AM13/ RLA File :05/24/040/00335/AM13/ Lic.No/Date:0510341304
20.12.2012

Defer Date:04.09.2013

Decision: Committee noted that Central Excise Data has been called from firm vide E-Mail dated 28.5.2013, followed by reminder issued on 15.7.2013. Deferred for 4.9.2013.
 

20

Case No.:13/43/83-ALC1/2012 Party Name:INDIAN ADDITIVES LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00785/AM13/ RLA File :04/24/040/00199/AM13/ Lic.No/Date:0410141934
20.12.2012

Defer Date:04.09.2013

Decision: Case referred to C&PC(PC Div)  on 15.7.2013 for technical comments. Deferred for 4.9.2013.
 

21

Case No.:14/43/83-ALC1/2012 Party Name:INDIAN ADDITIVES LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00786/AM13/ RLA File :04/24/040/00193/AM13/ Lic.No/Date:0410141933
20.12.2012

Defer Date:04.09.2013

Decision : Case referred to C&PC(PC Div)  on 15.7.2013 for technical comments. Deferred for 4.9.2013.
 

22

Case No.:59/47/83-ALC1/2012 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00893/AM13/ RLA File :05/23/040/00387/AM13/ Lic.No/Date:0510341407
20.12.2012

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (PC Division).  Committee also decided to call for Central Excise Data from firm.   Deferred for 4.9.2013.
 

23

Case No.:50/47/83-ALC1/2012 Party Name:BANKIM PLAST PVT.LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00884/AM13/ RLA File :03/94/040/00803/AM13/ Lic.No/Date:0310717970
21.12.2012

Defer Date:04.09.2013

Decision : Committee noted that the comments are awaited from C&PC (PC Division) and deferred the case for 4.9.2013.
 

24

Case No.:8/51/83-ALC1/2012 Party Name:VISHNU CHEMICALS LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00914/AM13/ RLA File :09/24/040/00442/AM13/ Lic.No/Date:0910054597
21.12.2012

Defer Date:04.09.2013

Decision : Committee noted that the comments are awaited from C&PC (PC Division) and deferred the case for 4.9.2013.
 

25

Case No.:21/47/83-ALC1/2012 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00855/AM13/ RLA File :05/24/040/00362/AM13/ Lic.No/Date:0510341549
24.12.2012

Defer Date:04.09.2013

Decision : Committee noted that reply to D/L dated 14.5.2012 issued by DIPP is awaited from firm, followed by a reminder dated 14.6.2013 issued by this office.  Deferred for 4.9.2012.
 

26

Case No.:2/47/83-ALC1/2012 Party Name:SRIRAM COMPOUNDS PVT. LTD . Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00836/AM13/ RLA File :05/24/040/00303/AM13/ Lic.No/Date:0510341619
26.12.2012

Defer Date:04.09.2013
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Decision :.Committee noted that a 2nd  D/L has been issued by TA, DIPP on  6.8.2013.   Deferred the case for 4.9.2013.
 

27

Case No.:38/47/83-ALC1/2012 Party Name:PERFECT COLOURANTS AND PLASTICS PVT LTD Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00872/AM13/ RLA File :34/24/040/00223/AM13/ Lic.No/Date:3410035729
26.12.2012

Defer Date:02.10.2013

Decision : Committee noted that the firm has requested for time up to 31.08.2013 to reply to the deficiency letter of C&PC (PC Division) dated 10.05.2012 which has been granted. Committee decided to defer the case for 8 weeks (for 2.10.2013).
 

28

Case No.:11/43/83-ALC1/2012 Party Name:SECURE PRINT SOLUTIONS PRIVATE LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Rejected

HQ File :01/83/050/00783/AM13/ RLA File :02/24/040/00159/AM13/ Lic.No/Date:0210184805
27.12.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm did not reply the deficiency letter dated 14/5/2010 issued by the DIPP. Reminder dated 14.6.2010 (by E-Mail) issued by this office. 

RLA concerned may take necessary action under para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 

29

Case No.:10/47/83-ALC1/2012 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00844/AM13/ RLA File :05/24/040/00369/AM13/ Lic.No/Date:0510341913
28.12.2012

Defer Date:04.09.2013

Decision : Committee noted that reply to D/L dated 10.6.2013 issued by DIPP is awaited from firm and, hence, decided to defer the case for  4.9.2013.
 

30

Case No.:44/47/83-ALC1/2012 Party Name:JESONS INDUSTRIES LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Rejected

HQ File :01/83/050/00878/AM13/ RLA File :03/94/040/00826/AM13/ Lic.No/Date:0310718819
01.01.2013

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 16/5/2013 issued by Deptt. of C&PC(PC Div) followed by reminder dated 14.6.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 

31

Case No.:5/47/83-ALC1/2012 Party Name:LONA INDUSTRIES LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Rejected

HQ File :01/83/050/00839/AM13/ RLA File :03/95/040/00756/AM13/ Lic.No/Date:0310719620
07.01.2013

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given Central Excise Data vide letter dated 28/5/2013 followed by reminder dated 14.6.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 

32

Case No.:29/47/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Approved

HQ File :01/83/050/00863/AM13/ RLA File :10/24/040/00066/AM13/ Lic.No/Date:1010052130
07.01.2013

Defer Date:

Decision : The Committee considered the case as per agenda.  On the basis of written recommendation of Spices Board vide Letter No.MKT/FNP/02/12-13 dated 24.6.2013,   Committee decided to approve the case at 18%  yield, as under:-
 

Item of Export Qty Item of Import Qty
Oleoresin Black Pepper 22.51 MT Light Black Pepper (Light

Berries)
125.04 MT

 
This decision is applicable for this licence only.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.

 

33

Case No.:32/47/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00866/AM13/ RLA File :10/24/040/00069/AM13/ Lic.No/Date:1010052131
07.01.2013

Defer Date:04.09.2013

Decision : Committee noted that recommendation of percentage yield is awaited from Spices Board, Cochin, and, hence, decided to defer the case for 4.9.2013.
 

34

Case No.:4/51/83-ALC1/2012 Party Name:TCPL PACKAGING LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00910/AM13/ RLA File :03/95/040/00797/AM13/ Lic.No/Date:0310719967
09.01.2013

Defer Date:04.09.2013

Decision :  Committee decided to write to RLA, Mumbai, seeking clarification whether the authorization has been issued on repeat basis under Para 4.7.  Deferred for 4.9.2013.
 

35

Case No.:58/47/83-ALC1/2012 Party Name:NAVIN FLUORINE INTERNATIONAL LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00892/AM13/ RLA File :03/95/040/00507/AM13/ Lic.No/Date:0310720626
14.01.2013

Defer Date:04.09.2013

Decision: Committee noted that a reminder dated 15.7.2013 has been issued to firm seeking Central Excise Data, and, hence, deferred the case for 4.9.2013.
 

36

Case No.:6/51/83-ALC1/2012 Party Name:RELIANCE INDUSTRIES LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00912/AM13/ RLA File :03/95/040/00694/AM13/ Lic.No/Date:0310720590
14.01.2013

Defer Date:04.09.2013

Decision: Committee noted reminder dated 15.07.2013 issued to RLA, Mumbai, for hard copy of application, and, hence, deferred the case for 04.9.2013.
 

37

Case No.:11/51/83-ALC1/2012 Party Name:INTERNATIONAL PRINT-O-PAC LTD Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00917/AM13/ RLA File :05/23/040/00418/AM13/ Lic.No/Date:0510343403
15.01.2013

Defer Date:04.09.2013

Decision : Committee noted that 2nd DL has been issued by TA, DIPP, on 5.7.2013 and decided to issue a reminder to firm for submitting reply.  Deferred for 04.09.2013.
 

38

Case No.:53/47/83-ALC1/2012 Party Name:PIDILITE INDUSTRIES LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00887/AM13/ RLA File :03/95/040/00617/AM13/ Lic.No/Date:0310721014
16.01.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and, hence,  decided to defer the case for 4.9.2013.
 

39

Case No.:3/51/83-ALC1/2012 Party Name:S.M. CHEMICALS Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00909/AM13/ RLA File :03/95/040/00805/AM13/ Lic.No/Date:0310721062
17.01.2013

Defer Date:04.09.2013

Decision : Committee noted that reminder dated 4.6.2013 issued to RLA, Mumbai, for hard copy of application, and, hence, deferred the case for 4.9.2013. Deferred for 04.09.2013.
 

40

Case No.:5/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00106/AM14/ RLA File :17/24/040/00075/AM13/ Lic.No/Date:1710005215
31.01.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments from TA, C&PC (Chemicals) are awaited as also reminder for Central Excise Data has been issued to firm on 15.07.2013. Deferred for 4.9.2013.
 

41

Case No.:6/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00107/AM14/ RLA File :17/24/040/00077/AM13/ Lic.No/Date:1710005217
31.01.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments from TA, C&PC (Chemicals) are awaited.  Reminder for Central Excise Data has been issued to firm on 15.07.2013. Deferred for 4.9.2013.
 

42

Case No.:7/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00108/AM14/ RLA File :17/24/040/00076/AM13/ Lic.No/Date:1710005216
31.01.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments from TA, C&PC (Chemicals) are awaited. Reminder for Central Excise Data has been issued to firm on 15.07.2013. Deferred for 4.9.2013.
 

43

Case No.:8/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00109/AM14/ RLA File :17/24/040/00078/AM13/ Lic.No/Date:1710005218
31.01.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments from TA, C&PC (Chemicals) are awaited. Reminder for Central Excise Data has been issued to firm on 15.07.2013. Deferred for 4.9.2013.
 

44

Case No.:9/5/83-ALC1/2013 Party Name:ARTEK SURFIN CHEMICALS LIMITED. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00017/AM14/ RLA File :03/94/040/00833/AM13/ Lic.No/Date:0310722892
04.02.2013

Defer Date:04.09.2013

Decision : Committee noted that reminder dated 8.7.2013 issued to firm calling for central excise data, and, hence, decided to defer the case.
 

45

Case No.:1/7/83-ALC1/2013 Party Name:INDUSTRIAL FILTERS & FABRICS P. LIMITED., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00102/AM14/ RLA File :56/24/040/00038/AM13/ Lic.No/Date:5610001676
13.02.2013

Defer Date:04.09.2013

Decision :    Committee noted that Hard copy sent to TA, DIPP on 10.7.2013 technical comments are awaited from TA, DIPP, and, hence,  deferred the case for 4.9.2013.
 

46

Case No.:4/7/83-ALC1/2013 Party Name:GRAND ORGANICS PVT.LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00105/AM14/ RLA File :17/24/040/00084/AM13/ Lic.No/Date:1710005230
14.02.2013

Defer Date:04.09.2013

Decision: Hard copy sent to TA, Deptt. of C&PC(Chem Div) on 10.7.2013.  Committee noted that technical comments are awaited from TA, Deptt. of C&PC(Chem Div, and, hence,  deferred the case for 4.9.2013.
 

47

Case No.:13/51/83-ALC1/2012 Party Name:JJ.PLASTALLOY PVT. LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00919/AM13/ RLA File :15/24/040/00010/AM13/ Lic.No/Date:1510018547
22.02.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (Chemicals), and, hence, as requested by TA, deferred the case for 4.9.2013.
 

48

Case No.:31/7/83-ALC1/2013 Party Name:SAVITA POLYMERS LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00132/AM14/ RLA File :03/95/040/00799/AM13/ Lic.No/Date:0310727030
06.03.2013

Defer Date:04.09.2013

Decision: Committee noted that reply to D/L dated 4.7.2013 issued by C&PC, PC Division, is awaited from firm, and, hence, decided to issue a reminder to firm. Deferred  for 4.9.2013.
 

49

Case No.:2/7/83-ALC1/2013 Party Name:CHAMPA PURIE-CHEM INDS Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00103/AM14/ RLA File :34/24/040/00290/AM13/ Lic.No/Date:3410036334
07.03.2013

Defer Date:04.09.2013

Decision: Committee noted that Email dated 14.6.2013, followed by reminder dated 15.07.2013 has been issued to RLA, Mumbai, for hard copy of application. Deferred for 04.09.2013
 

50

Case No.:1/51/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00907/AM13/ RLA File :17/24/040/00087/AM13/ Lic.No/Date:1710005248
08.03.2013

Defer Date:04.09.2013

Decision: Committee noted that Email dated 15.7.2013 issued to RLA, Goa for hard copy of application.  Email dated 4.6.2013 has been issued to firm seeking Central Excise Data.  Committee decided to issue a reminder to firm for CE Data.   Deferred for 04.09.2013.
 

51

Case No.:46/7/83-ALC1/2013 Party Name:VISHNU CHEMICALS LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00147/AM14/ RLA File :09/24/040/00592/AM13/ Lic.No/Date:0910055387
13.03.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and also decided to seek Central Excise Data from firm for further consideration of the case. Deferred for 4.9.2013
 

52

Case No.:29/7/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00130/AM14/ RLA File :08/24/040/00445/AM13/ Lic.No/Date:0810119460
15.03.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and also decided to seek Central Excise Data from firm for further consideration of the case. Deferred for 4.9.2013.
 

53

Case No.:32/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00133/AM14/ RLA File :03/94/040/00918/AM13/ Lic.No/Date:0310728667
19.03.2013

Defer Date:04.09.2013

Decision: Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and, hence, as requested by TA, decided to defer the case for 4.9.2013.
 

54

Case No.:35/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00136/AM14/ RLA File :03/94/040/00928/AM13/ Lic.No/Date:0310728672
19.03.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (Chemicals), and, hence, as requested by TA, deferred the case for 4.9.2013.
 

55

Case No.:36/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00137/AM14/ RLA File :03/94/040/00929/AM13/ Lic.No/Date:0310728668
19.03.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (Chemicals), and, hence, as requested by TA, deferred the case for 4.9.2013.
 

56

Case No.:41/7/83-ALC1/2013 Party Name:GIRDHARS INTERNATIONAL PVT. LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Approved

HQ File :01/83/050/00142/AM14/ RLA File :05/23/040/00527/AM13/ Lic.No/Date:0510349608
19.03.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of DC(MSME) vide their U.O.No.23(7)/2013-Chem   dated 18.7.2013,  Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Scented Candles (Made
from Paraffin and Palm
Wax blend) Paraffin/Palms
wax candles made from
Paraffin and Palm Wax

 1 Kg 1. Paraffin Wax
2. Natural Wax (Palm wax
blend)
3. Micro Wax
4. Fragrances
 
 
 
 
5. Wicks
6. Colour
7. UV Stabilizer (UV Sorb)
8. Vyber Chemical (VBER 103)

0.5700 Kg
0.3770 Kg
 
0.0230 Kg
0.0300 Kg
(Subject to
20% of FOB
value of
export)
0.0020 Kg
0.0050 Kg
0.0060 Kg
0.0107 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

57

Case No.:10/7/83-ALC1/2013 Party Name:NAWAL PRAKASH AVIKEM PVT.LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00111/AM14/ RLA File :03/95/040/01028/AM13/ Lic.No/Date:0310729017
21.03.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (PC Division) and, hence, deferred the case for 4.9.2013.
 

58

Case No.:11/7/83-ALC1/2013 Party Name:SOLTEX PETRO PRODUCTS LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00112/AM14/ RLA File :03/95/040/00929/AM13/ Lic.No/Date:0310729012
21.03.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and, hence, as requested by TA, deferred the case for 4.9.2013.
 

59

Case No.:12/7/83-ALC1/2013 Party Name:SOLTEX PETRO PRODUCTS LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00113/AM14/ RLA File :03/95/040/00930/AM13/ Lic.No/Date:0310729010
21.03.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and, hence, as requested by TA, deferred the case for 4.9.2013.
 

60

Case No.:16/7/83-ALC1/2013 Party Name:NAWAL PRAKASH AVIKEM PVT.LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00117/AM14/ RLA File :03/95/040/00790/AM13/ Lic.No/Date:0310729019
21.03.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and, hence, as requested by TA, deferred the case for 4.9.2013.
 

61

Case No.:17/7/83-ALC1/2013 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Approved

HQ File :01/83/050/00118/AM14/ RLA File :03/95/040/01031/AM13/ Lic.No/Date:0310729008
21.03.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/24/2012-Ch-II   dated 17.12.2012,  the Committee decided to approve the case on repeat basis,  as under :-
 

Export Item Qty. Import Item Qty.
Metribuzin 70% DF  1 Kg 1. Metribuzin Technical (94%

Min.)
2. Morwet D-425
3. Morwet EFW

0.760 Kg
 
0.120 Kg
0.010 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

62

Case No.:24/7/83-ALC1/2013 Party Name:ARHAM PETROCHEM PVT.LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00125/AM14/ RLA File :08/24/040/00458/AM13/ Lic.No/Date:0810119675
21.03.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (PC Division) and, hence, deferred the case for 4.9.2013.
 

63

Case No.:25/7/83-ALC1/2013 Party Name:ATUL LIMITED, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00126/AM14/ RLA File :08/24/040/00460/AM13/ Lic.No/Date:0810119674
21.03.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and, hence, as requested by TA, deferred the case for 4.9.2013.
 

64

Case No.:26/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00127/AM14/ RLA File :17/24/040/00088/AM13/ Lic.No/Date:1710005269
21.03.2013

Defer Date:04.09.2013

Decision : Committee noted that Central Excise Data has been called from firm vide mail dated 14.06.2013 and decided that a reminder be issued to the firm. The case is re-listed for 4.9.2013.
 

65

Case No.:33/7/83-ALC1/2013 Party Name:EXCEL CROP CARE LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00134/AM14/ RLA File :03/94/040/01107/AM13/ Lic.No/Date:0310729102
21.03.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and, hence, as requested by TA, deferred the case for 4.9.2013.
 

66

Case No.:34/7/83-ALC1/2013 Party Name:KAYGEE-LOPAREX INDIA PVT. LTD. Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00135/AM14/ RLA File :03/94/040/01102/AM13/ Lic.No/Date:0310729066
21.03.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, DIPP, and, hence, as requested by TA, deferred the case for 4.9.2013.
 

67

Case No.:44/7/83-ALC1/2013 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00145/AM14/ RLA File :10/24/040/00099/AM13/ Lic.No/Date:1010052960
22.03.2013

Defer Date:04.09.2013

Decision : Committee noted that the recommendation is yet to be received from Spice Board,  and hence, decided to defer the case for 4.9.2013.
 

68

Case No.:45/7/83-ALC1/2013 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00146/AM14/ RLA File :10/24/040/00093/AM13/ Lic.No/Date:1010052953
22.03.2013

Defer Date:04.09.2013

Decision : Committee noted that the recommendation is yet to be received from Spice Board,  and hence, decided to defer the case for 4.9.2013.
 

69

Case No.:20/7/83-ALC1/2013 Party Name:TYTAN ORGANICS PVT. LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00121/AM14/ RLA File :03/95/040/00989/AM13/ Lic.No/Date:0310729571
26.03.2013

Defer Date:04.09.2013

Decision: Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and, hence,  deferred the case for 4.9.2013.
 

70

Case No.:27/7/83-ALC1/2013 Party Name:NAVIN FLUORINE INTERNATIONAL LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00128/AM14/ RLA File :03/95/040/00958/AM13/ Lic.No/Date:0310729642
26.03.2013

Defer Date:04.09.2013

Decision : Committee noted that hard copy of application has been sent to TA on 10.7.2013 and  technical comments are awaited from TA, C&PC (Chemicals),  and, hence, deferred the case for 4.9.2013.
 

71

Case No.:42/7/83-ALC1/2013 Party Name:CHEMIZOL ADDITIVES PVT.LTD, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00143/AM14/ RLA File :07/24/040/00539/AM13/ Lic.No/Date:0710094543
28.03.2013

Defer Date:04.09.2013

Decision : Committee noted that hard copy of application has been sent to TA on 10.7.2013 and  technical comments are awaited from TA, C&PC (Chemicals),  and, hence, deferred the case for 4.9.2013.
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Case No.:43/7/83-ALC1/2013 Party Name:CHEMIZOL ADDITIVES PVT.LTD, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00144/AM14/ RLA File :07/24/040/00537/AM13/ Lic.No/Date:0710094544
28.03.2013

Defer Date:04.09.2013

Decision : Committee noted that hard copy of application has been sent to TA on 18.7.2013 and  technical comments are awaited from TA, C&PC (Chemicals),  and, hence, deferred the case for 4.9.2013.
 

73

Case No.:39/7/83-ALC1/2013 Party Name:VIKAS GLOBALONE LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00140/AM14/ RLA File :05/24/040/00464/AM13/ Lic.No/Date:0510350468
01.04.2013

Defer Date:04.09.2013

Decision: Re-listed for 4.9.2013, for want of hard copy of application.
 

74

Case No.:40/7/83-ALC1/2013 Party Name:VIKAS GLOBALONE LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00141/AM14/ RLA File :05/24/040/00465/AM13/ Lic.No/Date:0510350475
01.04.2013

Defer Date:04.09.2013

Decision: Re-listed for 4.9.2013, for want of hard copy of application.
 

75

Case No.:13/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00114/AM14/ RLA File :03/94/040/00935/AM13/ Lic.No/Date:0310730096
02.04.2013

Defer Date:04.09.2013

Decision : Committee noted that hard copy of application has been sent to TA on 10.7.2013 and  technical comments are awaited from TA, C&PC (Chemicals),  and, hence, deferred the case for 4.9.2013.
 

76

Case No.:14/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00115/AM14/ RLA File :03/94/040/00919/AM13/ Lic.No/Date:0310730086
02.04.2013

Defer Date:04.09.2013

Decision : Committee noted that hard copy of application has been sent to TA on 18.7.2013 and  technical comments are awaited from TA, C&PC (Chemicals),  and, hence, deferred the case for 4.9.2013.
 

77

Case No.:15/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00116/AM14/ RLA File :03/94/040/00934/AM13/ Lic.No/Date:0310730093
02.04.2013

Defer Date:04.09.2013

Decision : Committee noted that hard copy of application has been sent to TA on 18.7.2013 and  technical comments are awaited from TA, C&PC (Chemicals),  and, hence, deferred the case for 4.9.2013.
 

78

Case No.:21/7/83-ALC1/2013 Party Name:RUBY MICA COMPANY LIMITED, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00122/AM14/ RLA File :02/24/040/00207/AM13/ Lic.No/Date:0210188255
02.04.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

79

Case No.:37/7/83-ALC1/2013 Party Name:TYTAN ORGANICS PVT. LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00138/AM14/ RLA File :03/95/040/00952/AM13/ Lic.No/Date:0310730284
03.04.2013

Defer Date:04.09.2013

Decision : Committee noted that hard copy of application has been sent to TA on 18.7.2013 and  technical comments are awaited from TA, C&PC (Chemicals),  and, hence, deferred the case for 4.9.2013.
 

80

Case No.:47/7/83-ALC1/2013 Party Name:CHEMCON SPECIALITY CHEMICALS P LTD Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00148/AM14/ RLA File :34/24/040/00316/AM13/ Lic.No/Date:3410036586
05.04.2013

Defer Date:04.09.2013

Decision : Committee noted that hard copy of application has been sent to TA on 18.7.2013 and  technical comments are awaited from TA, C&PC (Chemicals),  and, hence, deferred the case for 4.9.2013.
 

81

Case No.:28/7/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00129/AM14/ RLA File :08/24/040/00473/AM13/ Lic.No/Date:0810120091
08.04.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (Chemicals) as requested vide  U.O. dated 10.07.2013,  and, hence,  deferred the case for 4.9.2013.Committee also decided to call for Central Excise Data from firm. Deferred for 4.9.2013.
 

82

Case No.:30/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00131/AM14/ RLA File :17/24/040/00002/AM14/ Lic.No/Date:1710005281
08.04.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (Chemicals) as requested vide  U.O. dated 18.07.2013,  and, hence,  deferred the case for 4.9.2013.Committee also decided to call for Central Excise Data from firm. Deferred for 4.9.2013.
 

83

Case No.:4/3/83-ALC1/2013 Party Name:ROSS CHEMPACK PRIVATE LTD Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00005/AM14/ RLA File :34/24/040/00313/AM13/ Lic.No/Date:3410036610
09.04.2013

Defer Date:04.09.2013

Decision : Committee noted that Email dated 15.7.2013 issued to RLA, Chennai, for hard copy of application, and deferred the case for  04.09.2013.
 

84

Case No.:48/7/83-ALC1/2013 Party Name:PERFECT COLOURANTS AND PLASTICS PVT LTD Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00149/AM14/ RLA File :34/24/040/00003/AM14/ Lic.No/Date:3410036619
10.04.2013

Defer Date:04.09.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (PC Division) as requested vide U.O. dated 18.07.2013,  and, hence, deferred the case for 4.9.2013.
 

85

Case No.:3/7/83-ALC1/2013 Party Name:KWALITY PHARMACEUTICALS PVT.LTD Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00104/AM14/ RLA File :12/24/040/00001/AM14/ Lic.No/Date:1210008620
01.05.2013

Defer Date:04.09.2013

Decision : Committee noted that Email dated 15.7.2013 issued to RLA, Kolkata, for hard copy of application, and deferred the case for  04.09.2013.
 

86

Case No.:9/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00110/AM14/ RLA File :17/24/040/00013/AM14/ Lic.No/Date:1710005308
02.05.2013

Defer Date:04.09.2013

Decision : Committee noted that Email dated 15.7.2013 has been issued to RLA for hard copy of application, and, hence, decided to defer the case for 4.9.2013.  Committee also decided to seek Central Excise Data from firm.   
 

87

Case No.:1/11/83-ALC1/2013 Party Name:KUTCH CHEMICAL INDUSTRIES LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00159/AM14/ RLA File :34/24/040/00040/AM14/ Lic.No/Date:3410037010
30.05.2013

Defer Date:04.09.2013

Decision : Committee noted that Email dated 15.7.2013 issued to RLA, Baroda, for hard copy of application, and deferred the case for  04.09.2013.
 

88

Case No.:2/11/83-ALC1/2013 Party Name:FARCOM CABLE SYSTEMS PRIVATE LIMITED, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00160/AM14/ RLA File :07/24/040/00011/AM14/ Lic.No/Date:0710095735
03.06.2013

Defer Date:04.09.2013

Decision : Committee noted that Email dated 15.7.2013 issued to RLA, Bangalore, for hard copy of application, and deferred the case for  04.09.2013.
 

89

Case No.:1/15/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00170/AM14/ RLA File :17/24/040/00039/AM14/ Lic.No/Date:1710005397
26.06.2013

Defer Date:04.09.2013

Decision : Committee noted that Email dated 15.7.2013 has been issued to RLA, Bangalore, for hard copy of application, and, hence, decided to defer the case for 4.9.2013.  Committee also decided to seek Central Excise Data from firm. 
 

90

Case No.:2/15/83-ALC1/2013 Party Name:BODAL CHEMICALS LTD Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00171/AM14/ RLA File :08/24/040/00127/AM14/ Lic.No/Date:0810122411
01.07.2013

Defer Date:04.09.2013

Decision : Not listed in the on-line Agenda (No data available). Relisted for 4.9.2013.
 

91

Case No.:3/15/83-ALC1/2013 Party Name:CHEMICO CHEMICALS PVT LTD Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00172/AM14/ RLA File :05/23/040/00122/AM14/ Lic.No/Date:0510358776
04.07.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

92

Case No.:1/19/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00280/AM14/ RLA File :17/24/040/00061/AM14/ Lic.No/Date:1710005463
30.07.2013

Defer Date:04.09.2013

Decision : Committee decided to seek for Central Excise Data from firm.   Deferred for 4.9.2013.
 

93

Case No.:2/19/83-ALC1/2013 Party Name:PUNJAB CHEMICALS AND CROP PROTECTION LTD., Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00281/AM14/ RLA File :03/95/040/00198/AM14/ Lic.No/Date:0310741056
10.07.2013

Defer Date:04.09.2013

Decision :Not listed in this agenda. Re-listed for 4.9.2013.
 
 
 
 
 

94

Case No.:3/19/83-ALC1/2013 Party Name:BOSTIK INDIA PRIVATE LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00282/AM14/ RLA File :07/24/040/00392/AM12/ Lic.No/Date:0710085151
30.12.2011

Defer Date:04.09.2013

Decision :Not listed in this agenda. Re-listed for 4.9.2013.
 

95

Case No.:4/19/83-ALC1/2013 Party Name:VIVIMED LABS LIMITED Meet No/Date:19/83-ALC1/2013
07.08.2013

Status:Case Deferred

HQ File :01/83/050/00283/AM14/ RLA File :09/24/040/00199/AM14/ Lic.No/Date:0910056980
01.08.2013

Defer Date:04.09.2013

Decision :Not listed in this agenda. Re-listed for 4.9.2013.

  
  
Date:27.08.2013
Place:New Delhi

G. SARAVANAN 
Foreign Trade Development Officer
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